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CORAM :

The Hon'ble MLYPS-Habeab MQhameq, Administrative FMember
' ’ and

The Hon’ble Mr. AV Haridasan, Judicial Member

- .
Whether Reporters of local papers m%ge\ allowed to see the Judgement?
To be referred to the Reporter or not ? ‘ /ll/\)
Whether their Lordships wish to see the fair copy of the Judgement ? .

. , 5
To be Clrculated to all Benches of the Tribunal ? /\/—‘
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JUDGEMENT

Shri AV Haridasan, J.M

The g:ievaﬁce of the applicant, who is a member of the
Schaduled Caste Cbmmunity is that the resb&ndants bverlooking
the fact that he belongs ﬁo chcodmunity, failed to consider
him for promotion'to:TTS Group B, while his juniors beldnging
to cher communities got promoted and superseded him in the
years 1984 and 1986.‘ Since the applicant®s representation did
not yieid result, he has filed this application praying that
the respondents may be directed to consider hiﬁ for promotion

to the TTS Group B in the yéar 1984 and to grant him consequential

benefits.
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2 Though id the reply statement filed by the
respondents it has bgan inter-alig contended that
tﬁe application'is barred by limitation, the
reépondents'themSEIVes have admitted that on account
of a m}stake‘in ﬁoting the.coﬁmunity of'the applicant
in the seniority list at Annexure~I at the time when ‘
‘the OPC was held, his case happehédto be over looked

and that'in_fairness the Department has hou.qdcﬁdb&
'ipxzhgxzzmmﬁﬁz.to convene a Review DPC of 1984~ 86.

It has also been undertaken ih. the reply stateéent

that the result of the Review DPC uquldAbé communicated
"to the applicant shortly. In view of this admission
bynihe respondenté:in the reply stafement,_the
controversy has ﬁarrouad\ddun cogsidarably and uhaf
,isAreinréd is only to issue a direc%ion to the
respondents to fulfil the undertaking given by t hem
.uithin a stipulated time. - |

3 In the r;sult, we dispose of tﬁis applicati;n
with direction to ﬁhe responaents to completes the
Review DPﬁ'prbceedings and intimate the result thereof
to the applicant and to'gran£ him conseduential
benefits, if any; within a period ﬁf three honths

from the daté of‘communicati¢n of this order.

o order as to gosts.

(AV Harid¥san) (PS Habeeb Moha g )
Judicial fember - . Admimistrative Member
, 7-10-92
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